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BHHI P. C. STTHI; Normally lh« 
levies of sales tax are levied ad valo-
rem. Therefore, if there is an increase 
in the petroleum products, the State 
Governments do get part of the bene-

fit.

Setting up of Polyester Units in Back-
ward Are:as

♦223 SHRI KAMAL NATH: WiU the 
Minister of PETROLEUM, CHEMI-
CALS a n d  f e r t i l i z e r s  be pleased 
to refer to the reply given'to Unstar-
red question No. 5700 on 31-3*1981 re-
garding setting up of Polyester Units 
in backward areas and state:

(a) whether a final decision has 
since been taken regarding setting up 
of polyster UnitK in backward jreas; 
and

(b) if so, details thereof;

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI 
DALBIR SINGH); (a) -and (b>. Letters 
of Instent have been issued recently 
to the following State Government Un-
dertakings for the manufacture of
15,000 tonnes/annum of Polyester
Staple Fibre each:

(1) The Pradeshiya Industrial and 
Investment Corporation of U.P, Ltd.

(2) Industrial Promotion i  In-
vestment Corporation ol Orissa Ltd.

(3) Madhya Pradesh Industries
Corporation.

(4) Karnataka State Industrial
Investment and Development Cor-
poration Ltd.

Also, the Punjab State Industrial 
Development CorpoT^Ion Ltd, has 
been allowed to increase the capacity 
of their proposed project for the manu-
facture of polyester staple fibre from 
GOOD tonnes/annum to 15,000 tonnes/ 
annum.

The Corporations have not yet indi-
cated their choice of locations for the 
projects.

SHRi KAMAL NATH: As per your 
directions I wiU ask a short question, 
though I do wish you had given the 
directions tomorrow. It is indeed very 
good that for Polyester Fibre Letters 
of Intent have actually been given to 
the State Industrial Development Cor-
porations. This is one item which if
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. ^oin« to be very highly profitable and 
wherever the unit is located that area 
is likely to have very high all round 
development. As such, I want to know 
what are the conditions for issuing 
the Letter of Intent and whether the 
Government will lay down guidelines 
for the State Industrial Development 
CorporationB that they can only set up 
these industries in backward areas 
and that they will consult the Central 
Government for the location,

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P, C. SETHI): The following 
conditions have laid down in the Let-
ter of intent:

(1) The exact location of the 
undertaking shall conform to Gov-
ernment's location policy and shall 
be settled to the satisfaction of the 
Government;

(2) If you propose to associate 
private capital for implementing the 
scheme approved in the letter of 
intent, you shall ensure that no other 
entrepreneur or business group gets 
a share exceeding 24 per cent of the 
equity capital of the Government 
company lormed to implement the 
letter of intent.

(3) If any departure is made in 
this regard, the proposal should be 
re-submitted to the Central Govem- 
ment and prior approval obtained. 
Also, in case of association of any 
large industrial house or MRTP unit 
or a FERA company such investment 
can be permitted only with prior 
approval o f the Central Government, 
with regard to the location, the 
general guidelines are that the State 
Government should try to find out 
the backward areas in the State for 
the location of the units.

SHRI KAMAL NATH: By virtue 
o f  these Letters of Intent new capa-
city ^ iu  be available. So, I would 
li^e to know how far and when the 
production will increase at least for 
^884-85 and what wiU be the new capa-
city which will be created.

SHRI P. C. SETHI; After the 
issue of the latter of intent we have 
seen in the case of Punjab Government, 
for example, that the letter of intent 
was issued for 6,000 tonnes in 1373. 
It has not been implemented as yet. 
So it depends upon how fast the
State G-ovemment movas in the
matter. If they make a la jt move-
ment, we are sure they will be in a 
position to produce within thrae 
years. But if there is my set back, it 
is a different matter. As far as the 
present position is coneamei, th« 
licensed capacity in the country is 
68,500 tons. Total production capacity 
is only 32,000 tons at the moment. We 
are hopeful that 30,000 tons will be 
added when the Bongaigaon refinery 
will go into production. Apart from 
thesa four or five licences of 15,000 
tons each would raise the capacity 
by anther 45,000 tonnes.

SHRI C, T, DHANDAPANI: I 
would like to know whether the 
Government of Tamilnadu ha* sent 
a requisition for setting up a poly-
ester fibre unit in Tamilnadu and if 
so, why the Government of India 
have not considered the requisition 
of Tamilnadu Government for issuing 
a letter of intent?

SHRI P. C. SETHI; It i* a fact that 
Tamilnadu Industrial Development 
Corporation had also applied for
15,000 tons. But the screening com-
mittee consisting of the officers of 
various departments went into the*e 
applications and ultimately only 
those States where any such fibre 
deveJopment has not taken place have 
been selected.

SHRI K, LAKKAPPA: The Mnia- 
ter in his reply has stated that Kar-
nataka is also included for setting 
Up a polyester unit. Whether I would 
like to know ... Unterrupti<ma).

MR. SPEAKER; Let u f know now 
whether you would like to know or 
not!

SHRI K. LAKKAPPA; I would 
like to know when the implemen-
tation o f thii [tropofal Is goin^ to **k*
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place in Karnataka. 1 would also like 
to know whether the monopoly houses 
have submitted proposals for setting 
up polyster units in the joint sector? 
If EO, may I k n o w  whether they have 
been issued any letters o f  intent and 
whether the Karnataka Government 
has come forward with a proposal 
to have the u n it  in the j o i n t  secioi? 
What is the latest position so far as 
the implementation of this scheme in  
Karnataka is concerned?

SHRI P. C. SETHI: As I have said, 
the letter of intent gives the option 
to the State Government to have it 
in the joint sector within the cnndi- 
tions stipulated in he letter of intent. 
As yet we have not received any pro-
posal in this connection Irom the 
Karnataka Government. Except from 
Orissa Government, no proposal from 
any State Government has been re-
ceived.

Waiting List for Telephone connections) 
. .  . .  in Delhi , ,

THE DEPUTY MINISTER IN THE 
MINISTHY OF CJOMMUNICATIONS 
(SHRl VIJAY N. PATIL): (a) Yes. 
Sir.

(p) Due to shortage of financial and 
material resources, it has not been 
possible to augment the exchange to 
the Qjtent needed to meet the demand 
fully^

(c) The particulars of the waiting 
list at various telephone exchanges at 
Delhi as on 1-8-81 is given in the an- 
nexure. The summary under the three 
categories was:—

O. V. r. .

Special

Geiifral

'I'OTAL

9,139

4,021

65.649

78,809

•SJS. SHRI SAJJAN KUMAR:

SHRI R. L. P. VERMA:

Will the Minister of COMMUNI-
CATIONS be pleased to lay a state-
ment showing:

(a)whether there is  ̂ long list in
Delhi of those who have been waiting 
for telephone fonneclions for several 
years; f

(b) if so, the reasons for not aug-
menting the capacity of telephone ex-
changes in Delhi; and

( f )  the particiilui's of those in the 
waiting Jjjit of teleplione ex-
chatijtes as also oi those who have 
booked telephone connections upto 
31st July. lUai and Go\ eniment’s plans 
t<? pr.fivide them telephone connections 
at *Iie Wrliest?

Since the list of waiting applicants 
is too long, it is not practicable to give 
the particulars of individual persons.

It is proposed to expand the existing 
exchanges and open new ones at Delhi 
to provide telephone connections to 
the applicants on the waiting list.

It is proposed to add.

23,00(1 lines in ] 981-82 

31,100 lines in 1982-83 and 

41,800 lines in 1983-84 

in Delhi Telephones.

It is expected that a majority ' of 
applicants on the waiting list as on 
1-7-f^ will be provided with telephone 
connections progressively by the en*l 
of 1983-84 except for certain pockets.




